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Short title, ex-
tent and com-

 mencement,

AOT No. VIII OF 1914

PASS'ED BY THE . G‘OVERNOR GENERAL OF INDIA IN Counori.

(Recewed the assent of the Governor General on the 2817 Febmary,
1914)

An Act to consolidate and amend the law V'
relating to Motor Vehicles in British India.

VWHEREAS it is expedient to consolidate and
amend the law relating to motor vehicles in Brltlsh
India; It is hereby enacted as follows :—

‘VPARTl.
PRELIM“IN‘ARY

1. (1) This Act may be called the Indlan Motor‘
Vehicles Act, 1914.

(2) This Act, except Part III thereof, extends to,‘

‘, the whole of British India; including British Balu-
chistan, the Sounthal. Pa,ro"ana,s and the Pargana of

Spiti. Part I1I extends in the.first instance only
to the Provinces of Madras, Bombay, Bengal, the
United Provinces of Agra and Oudh, the Punjab,

- Burma, Bihar and OI‘ISa& the North-W est Frontier. -

. Deflnitions.

Province  and Delhi. The Local Government of any

other Province may, by notification in the local
official Gazette, extend Fart II1I to the whole or any
part of such province,

(8) Tt shall come into force on such date as the
Governor General in Council, by notlﬁcatlon in the
Gazelte of India, may direct. '

2. “ Motor vehicle” includes a vehicle, carriage

~or other means of conveyance propelled, or which may
‘be propelled, on a road by electrical or mechanlcal
power either entirely or partially ;

o prAescribed
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(Part I—Preliminary. Part I1.— Provisions of -
general application.) '

“ prescribed”’ means presceribed by rules: under
this Aot o ' L

¢ public place ”’ means a road, street, way or other -
place, whether a thoroughfare or mnot, to which the.
public are granted access or over which they have a
right to pass. ' '

PART II1.
PROVISIONS OF GENERAL APPLICATION,

3. (1) No person under the age of eighteen years prohibition of .
shall drive a motor vehicle in any public place. =~ diving motor
(2) No owner or person in charge of a molor persons uder
vehicle shall allow any person under the age of 18
eighteen years to drive the same in any public place;
“and in the event of a contravention of sub-section (1),
~ the Court may presume that the motor vehicle was
driven with the consent of the owner or person in
- charge. ' - -
- 4., The person in charge of a motor vehicle shall pysy to.stop
cause the vehicle to stop and to remain stationary so vehicle for
~ long as may reasonably be necessary— . Tegulating
) (@) when required to do so by any police-officer case of
for the purpose of regulating traffic or of “** "™
ascertaining his name and address with a
view to prosecufing such person under
- this Act ‘or for any purpose connected
with the enforcement of the provisions of -
this Act or the rules thereunder, or
(b) when required to do so by any person
- having charge of any animal if such
_ person apprehends that the animal is, or |
) will be, alarmed by. the motor vehicle, or
~ «(c) when he knows or has reason to believe
that an accident has occurred to any
person or to any animal or vehicle im

charge-
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(Part -II.‘—-Prbbz'sidns of general application. Papt o
III.*Lioensing and Control), - g

charge of a person owing to the - pi‘e,sencg

of the motor vehicle and he “shall “also, if

S0 required, give hig name and address and -
the name and address of the owner of such
: . motor vehicle, .
Reckless ariv- B, Whoever drives a motor vehicle in a public
ing. . ‘place recklessly or negligently, orat g speed or in
‘ manner which ‘is dangerous to the publie, having
regard to all the circumstances of the case, including
the nature, condition and wuse of the place, and the -
amount of traffic which actually is af the time, or
which might reasonably be expecied to be, in the.
place, shall, on conviction, be punishable with fing
- Which may extend to five hundred rupees,

PART III,
LicensiNg anp OONTROL.»

Licensing of @, No person shall drive a motop vehicle in g
drivers. public place unless he i licensed in the prescribed

to drive it ; ; ' ‘
‘ Provided’tl}at, squect to rules.made _by the Local

Transfer  of 7. The holder of 5 licence shall not allow it to he
lioenco. used by any other person. S '
production of 8, The driver of g, motor vehicle shall produce
Hieence. his licence upon demand by any police-ofiicer.

Extent of @, Bvery - licence to drive a motor vehicle shal]

validity of 1i. i : . y .
cence to drive, D€ Valid In such area as may be specified therein :

outside the province in which it is granted, unless
it is issued by such authority and in accordance with -
: ' - such .
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' (Part II1. -—-Licensiny and Control.)

such conditions and restrictions as the Governor R
- General in Council may impose, e

~ 10. (1) The owner of every motor vehlcle shall geggzgj*vlgﬁi R
cause it to be 1eglstered in the prescrlbed manner.  cles, -
(2) Such registration shall be valid in such area
as may be speclﬁed in the certificate of registration :
Provided that no certificate of reg1strat10n shall be
“valid outside the province in which it is granted unless
it is issued in accordance with such conditions and
restrictions as the Governor General in 001111011 may
impose.

11. (I) The Local Government, subject to the con- Power of .
dition of previous publication, shall make rules for the ;‘;’;’;‘ﬁ"‘“’m A
purpose of carrying into effect the provisions of this make rules.
Act and of regulating, in the whole or any part of the
territories under its admmlstratlon, the use of motor
vehicles or any class of motor. vehlcles in public

~ places.

(2) In particular, and Wlthout preJudme to the
generality of the foregoing powers, the Local Govern-
ment, may make rules for all or any of the following
purposes, namely :—

(a) providing for the reglstratlon of motor vehi-
cles, and the conditions subject to which
such vehicles may be registered, the fees
payable in respect of and incidental to
registration, the issue of certificates of
registration, the notification of any changes
of ownership, and (subject to the provi-
sions of section 10), the area in which
certificates of registration shall be valid;

(b) providing for facilitating the identification

~ of motor vehicles by the assignment of -
distinguishing numbers to such vehicles
and the displaying of number and name
plates thereon, or in any other manner;

(¢) regulating the construction and equ1pment

~ of motor vehicles, including the provision
and :




' Posting of
notices,

80 o , ‘Z‘Iélor' ?ebidl—eé! S [ ACT VIIr,
(Part IIL~Licensz'ng and Odntf'ol.‘)~ |

spged-indicators_ or other appliances;:

and use of lights, bells, horns, bfakes,v" o

- (d) prescribing the authority by which, and the
conditiong subject to which, drivers of
motor vehicles or any elass of such drivers

~ Mmay be licensed, the fees payable in
- respect of such licences, and (subject to
the provisions of section 9), the ares with-
in which, and the duration for which,
licences shal] be valid ; ‘
(e) prescribing the conditions subject to which,
and the fees (if any) on Payment of

for hire in public places, generally or in
any particular public place; = o

() prescribing the brecautions to he ohserved
when motor vehicles are standing in any.
public place; '

(9) limiting the speed at which motor vehicleg
may be driven 8enerally or in any parti- .
~cular public place H o

() prohibiting op regulating the driving of motor
vehicles in public Places, where theip use
may, in the opinion of the Local Govern-
ment, be attendeq with danger or incon-

venience to the public ; and

(@) providing generally for the Prevention of
danger, injury or annoyance to the publie
Orany person, or of danger or injury to
Property, or of obstruction to traffic,

"12. The prescribed authority sha]l givé, in the
,prescribed'manner, public notice of any rule, made by
the Local Gov’ernmen.t under section 11,_proh}'biting
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: (Part III —chensmg cmd Oonh ol. Pcwt IV—
Motor Vehicles temporarily leamng or visiling -
Bmtzslz Indm)

”pubhc place 5 or 11m1t1ng the speed of motor vehlcles‘ :
in any such place, and for the purpose of giving
‘effect to any such rule, shall display conspicuous
notices at or near the place to which the rule refers,

13. The Local Government may, by notification Power Lo
~in the local official Gazette, exclude any area specified ocel Sovern=

in such notification from the operation of this Part ; exclude areas
and may, by a like notification, exempt either general— o O om
“ly or for a specified period any motor vebicle or class this Past.

of motor vehicles from the operation of all or any of

Athe provisions of this Part.

PART IV.

MoTor VEHICLES TEMPORARILY LEAVING OR -
VISITING BRITISH INDIA,

14 (1) The Governor General in Council MAY Power of
make rules for all or any of JShe. following purposes, Governor

General in
namely —_— " _Council to .

(@) for the grant and authentication of any make rules.

travelling passes, certificates or authorities
for the use of persons temporarily taking
their motor vehicles out of British India,
or to drivers of such vehicles when pro-
ceeding out of British India for the pur-
pose of driving such vehicles, and - '

* (46) prescribing the conditions subject to which
motor vehicles brought temporarily into
British India by persons intending to
make a temporary stay there may be pos-
- sessed, used and driven, _
(2) All rules made under this section shall be
published in the Gazette of India; and, on such
publication, shall have effect as if enacted in this
~Act. : '

G-
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(Part IV.—Motor Vehicles temporarily leaving or
visiting British India. I’-art V. —M@'scellaneous)

CBeving. . 1H, N othing in this Aet or in any rule made there-,, o

~ under relating to—~

(@) the reglstratlon of motor vehicles,

) requirements as.to construction, 1dent1ﬁoat10n o
or equipment of such vehicles, or

(¢) the licensing or qualifications of d11vers of
such vehicles, , '

shall apply in the case of any motor vehicle such,
as is referred to in clause (¢) of sub-seetion (1) of
..section 14, or of any person possessing, using or
- driving the same, provided that the requirements of
any rule made under the said clause and a,pphca,ble to
such vehicle or person are comphed with,

PA.R’I‘ V.

MISCELLANEOUS.
© Pencltios, 16. Wh@ever eontravenes any of the provisions of
» this Act or of any rule made thereundeér shall, if no
- other penalty is elsewhere provided in this Act for
such contravention, be punishable with . fine which
. may extend to one hundred rupees, and, in the event
~of ‘such person having  been prewously convicted
. of an offence under this Act or any rule made there- -
under, with fine which may extend to two hundred
rupees. ‘
Cogninance of 47, No Gourt inferior to that of a Presidency
Magistrate or a Magistrate of the second class shall
“try any offence punishable under this Act or any rule’
made thereunder.

Cangellation -
ol vapenaion 18. (1)_A Local Government may, in 1ts d1sc1e

© - of licence and lOD. —

disqualifics-
Yion for (#) cancel or suspend ‘any hcence granted under:

obtaining ) t.hls Act and

licence,

(di) declare
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(Pam‘ V Mscellaneous)

(4¢) declare any person d1squa,11ﬁed for obt&mmg :

a licence under this Act either permanents. v

- 1y or for such period. as it. thinks fit.

(2) Any Court by which any person. is convmted.:'
of an offence. against the. provisions of this Act or
any rule made thereunder or of any offence in con-.
nection with the driving of a motor vehicle shall, if
such person holds a licence under the Act, c&use'
particulars of the conviction to be endorsed thereon
and may, in respect of such person and of his licence,
if any, exercise the like powers as are conferred by' _
sub-seetion (I) on the Local Government :

Provided that no order made by a 00urt under this
sub-section shall affect any person or licence fora
period exceeding one year from the date of such con-
vmtlon :

(8) Any Court before which the holder of a
' llcence under this Act is accused of any offence men-
tioned in sub-section (2) may suspend such licence
until the termination of the proceedings before it. -

(4) A copy of every order of cancellation, suspen-
sion or disqualification made under this section in
respect of a licence or the holder of a licenece shall be |

ndorsed on - the licence, and a copy of every endorse-
ment in accordance with: the provisions of thissection,
shall be. sent to the authonty by. which such licence
bas been granted. '

(5) Every holder of a licence shall when called
upon to do so, produce his licence before any authorlty
acting under this section.

(6): A: person whose licence: has been - cancelled *or
suspended in accordance with the provisions of this
section, shall, during the period for which such order

.of cancellation has effect, or during the period of .

suspension, as the case may be, be dlsquahﬁed for -

- obtaining a licence.

(7) No person whose 1lcenoe has been endorsed or
who has been disqualified for obtaining a licence shall |

~apply
G 2




apply for, or obtain, a licence without

T ~culars-of such-endorsement or disqualificatio
epeals, j ‘

S Motor Pehictés. - [aov vim,
| (Part V.—Miscellancous. »S’Oﬁéd.ulé.)' A .

ng parti-

on, "
19. The enactments mentioned in the Bchedule
are repealed to the extent specified inj'the, fourth

. column thereof : -

Provided that any appointment, notification, order,
rule, form or licence made or issued under any of the
said Acts, shall, so far as it is not inconsistent with
the provisions of this Act, continue in force and be’
degmed to have been issued under the provisions of
this Act, unless and until it is susperseded by any
appointment, notification, order, rule, form or licence

made or igsued under this Act.

SCHEDULE.
ENACTIERTS RrrpALED,

(See section 19.)

Year. | No. | © " Short vitle, Ef:;;‘:ff ‘-
L~Act of the Governor Generai in Councii.
1912 XL The Motor Véhicles Internationsl Circulation | The whole,
. Act, 1912, . a
' II.~~Madras Act. L
1907 I | The Madras Motor Vehicles Act, 1907 . | The whole,
IIT.—Bombay Act. ‘ .
1904 IT| The Bombay Motor Vehicles Act, 1904 . | Tho whole.
] k : IV.'—Bengal Act.
1803 |- III | The Bengal Motor Car and Cycle Act, 1903 . | The whole, .
R ' o V.—United Provinces Aet, k 1 .
W1 - ap Tlllg-uUnit'ed Provinces Motox{ Vehicles Act, | The whole,
_  VI—Punjab Act,
1_907 o The-Punjab Motor Vehicles Act, 1907 . | The whole.
‘ VIL—Burms Act. N
1906 I | The Burma»MoE@' Vehicles Act, 71906 . o The‘ wl.)ole.k '




